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Hetween Dated: 7.7.1995, ‘
NFC Mazdoor 5angh, Regd. No.A«1804, rep., by its General Sacretafy
1-8-565/8, R.T.C. Cross roads, Hyderasad Sri, M.Vektaaham 5/o
Narayana, 4C yerars rest do.

2. Se.Narasimhareddy, S/o Sattireddy, Tradssman 'B ' Zerconium
Oxide Plang NFC, Hyderabad.

o,

e Applicants
And

1+ Union of India, rep by its Secretary, Ministry of Finance,
New Delhi. - ‘ '

2. Secretary, fMinistry of Atomic Eenergy, NNew Delhi, Govt. Gf

India.
ces ﬁéspondants
Counsel for the Applicants T 8pi. PLB.VLayakumar

.-

5ri. K.Bhaskara Raoc, Addl. EGSE.
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CA 1617/93, Ot. of Order:7-7=-95,
LS

(Order passed by Hon'ble Shri R.Rangarajan, Member (A) ).

* #* * }
There are two applicants in this 0.A. The first

applicant is N.F.C.Mazdoor Sengh, represented by its General

applicant -
Secretary and the second /= is one of the aggrieved party.
‘ e,
2 It is stated by the applicant that the Resﬁnndent No .3
|

with the approval of the Ministry announced incentive bonus for

the employeses and the same is force far three yeaﬁs from 1-4-90

(Annexure=5 ; page~13 to the 0A). This .schem.e is applicable to

all the employees of the N.F.C. and will not apply to Trainees .
and Daily Rated employees. Further the scheme shéll be effective

—_ —_ - - —_— . —— e —_— e - - fan e et
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1-4-90, |
3. According to para-7 of the above memgrandum ingentive

B Al A som ke And LD e L - -

incentive is also contemplated under para-8, which resads as

i

follows :i=

"Additional Incentive/Reward: The additional

incentive on this account shall be determined

Weighted average Additional Incentive

.annual production Paylable
“ds percentage of (% of annual wages)
Target _ : ‘
75 to 85% 2%
o5 +#~ NCT e
95 and above 4%

This will be payabls aver and above the ceiling
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4. Twenty per cent of the incentive 1niterms of para=7
had already been paid and also 3% more addi#ionnl incentive
had alsc already been paid. But, the appli?antél}claim is
that they are entitled for incentive of 4% és percentage of
the target hgd exceeded 95% and above, As %3% incentive
already been paid, they are entitled for one more percent
of incentive as the weighted tirget of annu#l production

is 95% and above, ' !

5. |  As the department has not paid the one more perceat
of thé incentive to make it 24%. the applic;ats Union
appreoached the‘COnciliation Officer with va%ious demands
including this demand of additional incenti%e by represen-

tation dt. 25,7.1992. Respondent No.3 also;.ddressed a

e - remegAarrv L CWRWALLEGAUIT WLILLCEL® WALH TeJard
to additiomal inceative, 1In tha£ letter 1#513 stated "that
paymeni of one percemt incentive in additiod to 23% already
paidé for the year 1991-92 has been taken up ‘with the

Dipartﬁent_ofﬁ%éﬁfgw

Emergy fer review and éhe cutcome is
still awaited." '.
| ‘|

6.-  In view of the above submissien of th?‘ResPGndeut Ne.3,
the Comciliatien Officer clesed the matter W}bserving that
the matter is pending with the Department ofLAtomic Energy

for review." Thereafter the applicant also represented
ve xcsponaent Ne.l DYy the letter dt, 20,8, 1992 but ne reply

hasfbegn received in this cennectien,

;!
7. In view of the abeve, they have approLched this

Tribunal fer a direction te the Respondents &o pay the

AL L Cm e —~E  _ B™E A R M m e e e

year 1991-92 with interest from the date it was due,
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8. The Respendents have filed a countfr. They
|
rely en the office memerandum dt, 8,4.1993 bearing Ne.
6/1(9) /92-IsM (NFC) /200 to state that the incentive has

. , '
te be paid as per the abeve scheme, The scheme comes
] I

into effect from 1-4-1992 and rfemain in forﬁe for. . a peried

of three years, i |
. [ i
9. From the abeve submission of the rqsponﬁents
it 13 net clear whether the scheme new annexeé to the

reply is applicable fer 1ncentive benus eof 1991-92.
[

However, a perusal eof the schem? indicates t?at this
' scheme is similar te the scheme annexed by the applicants,

- | . b ) .

te this OA (Annexure-5), except that as per the Memorandum
' . l ~ if‘

dt., 8.4,.1993, the maximum incentive shall noﬁ exgeed

23% in all, As the memerandum £ te be follewed in this
case is at vaﬁiunce, it i3 net pessible wheth?r the.

. ' b
ceiling as previéded fer in Memor?ndum of 8,4,93 is applicable
: i

to the incentive benus to be granted for the year %8igz
1991.92, The'centention of the'applicant isﬁthat the
memerandum dt. 8 4,1993 cannet have retrQSpectiva effect,
Hence, the memorandum annexed tolthe QA vide Annexureas is

the relevant ene. ‘ ﬁ

. .uevc-poxnti fieed a thersugh iﬁé@%éigation by

Respondent Ne,l and 2, R-l & 2 had already been addressed
[
by the department and the applicants alse represented

their case te Respondent Ne.l1 by the representation
dt, 20,8.1992, In view of this and also as the material

. w b
available in the O.,A, a5 well as in the COunteé is very
|

_ B __._.-} al acsd 1T

meacre Faw wam— - — i
p;fﬁor te leave it te the authorities concerned to take
I
a decisioen en the basis of the letter addresseiiby R-3,
| I

As the applicant%h?qﬁplainihg thatjtheir case is pending

since a long time, a directien has 'te be given to take a

decisien within a skfemi-s-s -+ ' ; veu5/=

—_ ‘ i




)

11. In the result, the fellewing directien is giveni-

Tt 5 1

Respendents No.l and 21shouli decide whether
the applicants herein are entitled for ene percent extra
incdntive ever and abeve the 23% incentive already granted
te them for the year in questien within a perioed ef 3 months
frem the date of receipt of a cepy of this judgment. wWhile
deciding the issue, the respondents R-1 & R-2 will take
due note of the details given by R-3 in his letter @t.9.11,93
and other decuments supplied by him in regard te proeduction
figures and also the representation ef thé applicants dated
20,8.1992,
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Ne erder as to cests, '

¥ 0\/\\}______#_——1231_
, J 4 [} PP G 1
1 Achssotsahng,

Dated 7th July, 1995, ‘
Dictated In the open court, ,{ ‘
| ﬂ?b(il>ﬂynff

avl/grh, ‘ Deputy Registrar (Jual.)
Copy to:=- ;
1. Sacretary, Ministry of Finance, Union of India, New Delhi.
2. Secretary, Ministry of Atomic fnergy, Sovt of India, New Jelhi.
3. Chief Executive, Nuclear Fusl Complex, Hyderabad.
4. Ume copy to Sri. P.3.Vijayakumar, advocate CAT, Hyd.

- FI —_— s

6. 0One copy to Library, CAT, Hyd. .

7. One spare copy.
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Dismissed;

Admi.tted and Interim dlr ctions

Dﬁsmlssed for default
Rejécled/ﬂréered.
=ﬁo ordér as to costs;,
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